
IN THE COURT OF
SESSIONS JUDGE, KAMRUP DISTRICT, GUWAHATI

Present : Sri Dilip Kumar Mahanta
Sessions Judge,
Kamrup, Guwahati

Sessions Case No. 261 (K) of 2013
Under Section 447 / 307 / 506 of the Indian Penal Code

(Arising out of G. R. Case No. 6764 of 2013)

State of Assam

–vs–

Sri Daren Boro
Son of Late Kamal Boro
Resident of Paschim Boragaon,
Krishna Puri Nagar
Police Station – Gorchuk

O  R  D  E  R

03–09–2013

Accused Daren Boro is present in the Court. Evidence of 
the  complainant  and  two  other  prosecution  witnesses  is 
recorded.  In  consideration  of  their  testimony,  prosecution 
side has declined to adduce further evidence. 

Heard submissions of the learned Public Prosecutor, the 
learned defence counsel and the accused.

The prosecution story, in short, as per the F.I.R. filed by 
Gajendra Chandra Nath (P.W.–1) is that on 08-06-2013, while 
the complainant was cutting a bamboo from the bamboo bush 
belonging  to  the  Mahapurush  Sri  Sri  Madhab  Dev  Satra, 
Boragaon, in the capacity of Satradhikar of the said Satra, 
accused  Daren  Boro  raised  objection,  and  this  resulted  in 
argument  between  the  complainant  and  the  accused.  The 
accused thereafter allegedly went to his residence, brought 
one axe and gave a blow to the complainant by means of the 
said axe but the complainant somehow could evade the said 
axe blow by sitting down on the ground. The accused also 
reportedly  threatened  the  complainant  with  dire 
consequences and hurled abuses to him.



On the basis of the said F.I.R., Gorchuk P.S. Case No. 
205 of 2013 was registered and in due course, on the basis of 
the  relevant  charge  sheet  filed  by  police,  charges  under 
Section 447 / 307 / 506 of the Indian Penal Code were framed 
against accused Daren Boro, to which, he pleaded not guilty 
and claimed to be tried.

In  his  evidence,  complainant  Gajendra  Chandra  Nath 
(P.W.–1) has deposed that during the relevant time, he was 
the  Satradhikar  of  Mahapurush  Sri  Sri  Madhab  Dev  Satra, 
Boragaon. According to his version, on 08-06-2013, at about 
10  a.m.  he  was  cutting  a  bamboo  from the  bamboo  bush 
situated in the boundary of their Satra. At that time accused 
Daren Boro, who was working in his garden with an axe in his 
hand,  raised  objection  regarding  felling  of  bamboo  by  the 
complainant  claiming  that  the  bamboo  bush  actually  was 
under his land. This led to a heated exchange between the 
complainant and accused Daren. It  is  the testimony of the 
complainant that in exasperation, the accused then threw his 
axe on the ground and shouted that he would kill P.W.–1. In 
the suddenness  of  the incident, the complainant presumed 
that  the accused threw his  axe with  intention to kill  him. 
According to the version of the complainant, thereafter he 
took  away  the  axe  from  that  place  and  submitted  F.I.R. 
[Ex.-1] at Gorchuk Police Station.

The further version of the complainant is that after two 
three days of the said incident, accused came to him and he 
beg apology for his behaviour. By that time the complainant 
could also reportedly realise that the tossing of the axe by 
the accused was an act of extreme anger and the accused did 
not really had any intention to harm him; that the uttering of 
the accused that he would kill the complainant was also as a 
result of frustration and the accused actually did not mean to 
carry out his threat. The complainant further deposed that as 
the bamboo bush is situated on the boundary of the accused’s 
land and the Satra territory it cannot be definitely said that 
the said bamboo bush falls within the Satra land.

In  her  deposition,  Smti.  Merina  Begum  [P.W.–2]  has 
asserted that on 08-06-2013 morning, hearing a commotion 
near the bamboo bush situated on the Satra boundary, she 
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went to that place and saw accused Daren Boro engaged in an 
altercation with Satradhikar Gajendra Chandra Nath regarding 
felling  of  a  bamboo by the Satradhikar.  P.W.–2  has  further 
deposed that she also saw accused Daren throwing his axe on 
the ground in a fit of rage and thereafter, accused Daren and 
Satradhikar engaged in a mutual fight as both of them tried 
to  take  control  of  the  axe.  According  to  her  version,  she 
alongwith other people then disengaged the Satradhikar and 
the accused. She has further deposed that after few days of 
the said incident, accused apologized to the Satradhikar for 
his behaviour and the matter was amicably settled.

It is the testimony of Sri Bhumidhar Das [P.W. – 3], that 
on the date of occurrence, he was informed by Satradhikar 
Gajendra Chandra Nath that accused Daren Boro picked up a 
quarrel with him in connection with felling of a bamboo by 
P.W.-1.  The  Satradhikar  also  reportedly  stated  that  the 
accused  threw his  axe on the ground in  a  fit  of  rage and 
threatened that  he would kill  the Satradhikar.  The further 
version of  P.W. –  3  is  that  thereafter,  he accompanied the 
Satradhikar to the Police Station to lodge F.I.R. According to 
his  version,  after  few  days  of  the  said  incident,  accused 
apologized  to  the  Satradhikar  for  his  behaviour  and  the 
matter has now been amicably settled.

On  perusal  of  the  evidence  on  record,  specially,  the 
testimony of the complainant, it is quite apparent that there 
is as such no evidence that the accused had committed the 
alleged offences punishable under Sections 447 / 307 / 506 of 
the Indian Penal Code.

Consequently, it is held that the accused are entitled to 
an acquittal as per provision of Section 232 of Cr.P.C. Accused 
Daren Boro is  accordingly acquitted of the alleged charges 
levelled against him and he is set at liberty forthwith. His bail 
bond will stand discharged after expiry of six months of this 
order and thereafter, the cash bail amount of Rs.20,000/- is 
to be returned to the accused.

Send  a  copy  of  this  order  to  the  committal  Court 
together with the case record of G. R. Case No. 6764 of 2013.

                                                                   Sessions Judge
                                                               Kamrup :: Guwahati 
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